ITEMNO7 COURT NO. 7 SECTI ON XV

:?CIIEEDI NGS
Petition(s) for Special Leave to Appeal (Civil) No(s). 4702/ 2006
(From the judgenent and order dated 27/ 0 7/ 2 005 in WP No. 1337/ 200 1 (ON No.
48 853/ 2000 ) of The HGH COURT OF UTTARANCHAL AT NAINI TAL)
UP. STATESUGARCORP . LT D Petitioner(s)

VER SUS
NIR A J KUMA R & ORS. Respondent ( s)

(Wth prayer for interimrelief and office report )

Date: 13/ 07/ 2007 This Petition was called on for hearing today.

CORAM :
HONBL EMR JUSTICEG P. MAT HUR
HONBL EMR JUSTICEP. K BALASUBRAMANYAN
For Petitioner(s) M. Vinay Garg, Adv.
Ms. Deepam Garg, Adv.
M's. Renu Chaudh ary, Adv.
For Respondent (s) M. Venk atesw a r a Rao Anunvol u, Adv.

UPON hearing counsel the Court nade the foll ow ng
ORDER

Leave granted.

The operation of the award of the Labour Court insofar as
it directs the petitioner to engage respondent No. 1 in every
crushi ng season when the purchase centres are opened shall remain
st ayed.

Tag with S.L. P.(C) No. 31 9 9 of 20 0 6 .

(Pardeep Ku ma r) (Radha R Bhati a)
Court Master Court Master



